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 (2) Such officer or person hereinbefore specified
shall for the purpose of this Act have the same power
as are vested in courb ander the Code of Civil
Procedure, 1908, in respect of the following V of 1908
matters, namely :—

(@) enforcing the attendance of any person
and examining him on oath or affirmation ;

(b) dealing with the production of docu-
ments ; and

(c) issuing commissions for examination of
witnesses ; and any proceeding ander this Act before

such officer or person appointed shall be deemed to be

a judicial proceeding within the meaning of sections

193 and 228 and for the purpose of section 195 of the xLv of
Indian Penal Code, 1860. 1860

5. The record s0 prepared by the Special Officer
under section 3 shall be published in the Gazette for
a prescribed period and any objections which may be
made to any entry therein or to any omission there-
from during the period of publication shall be received
and considered by the District Judge having
jurisdiction.

6. When such objections have been received,
considered and disposed of by the said District Judge,
the said record shall be finally published in the
Gazette and it shall not be liable to be challenged in
a court of law.

7. (1) The State Government may, after previous
publication, make rules to carry out all or any of the
provisions of this Act and not inconsistent therewithe

(2) In particular and without prejudice to the
generality of the foregoing power, they shall have
power to make rules with reference to the following

matters :—

(@) the qualifications of the Special Officer and
other officers to assist him, their salaries and the
manner in which the record shall be prepared under
gection 3 ;

(b) the period during which objections may be
regeived by the District Judge under section b 3
- (¢)all other matters required O allowed by
this Act to be prescribed.
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